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tion activitie, both onshore
and offshore  Similarly, ibe
post of Member (Onshore) be
converted 1nln that of Momber
(Production) with overall res
ponsibility fo all activitles
conc(rnt i ptoduction and
teansporfation ut  crude ol
cte for otk onshore and
oftsnoic o e atiots  Lhe port
folio of 4 n  fiaton which
has hithe to not been the res
potsibilitv of any Membet
will now be ma e a put ol the
charge of Memier (Materials)
ard he  wilt  he designated
Mem:  (Acrunmstration anl
Materials; The oniy membe:
wh natge wili rengin Ul -
aTected will  be  Member
(Finance)

(11) So for the pay .cale of the full
time members of the Com
nmission wa< Rs 2500 3000/-
In order to attract semior and
experienced persons to the
Commussion it hasg been decid
ed that in suitable cases de
pending  up.n the qualifica
tions and exjerience efc a
Member mniay be vlaced in
the scale of Rs 3000—3500/
or in the scale of Rs 2 500—
3000/

(1) With a view to «trengthening
the urgamisationial <et up for
implement itic» of the develop
ment plans ard in view of
the vastly expanded activities
of the Commussion both on
shore and oftshore two senior
level posts of Vianaging Direc
tors have bee: created These
post shall he 1n the scale of
Rs 3000 3500/ but 1n case
sufficiently senior persong are
not available whep the post
may be ovnerated in the scale
of Rs 2300—~3000/ One of
these Managing Directors wall
have the overall responsibility
for implementation of all off-
shore operations while the
other will he made responable
for all onshore work
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(iv) In order to improve the scienti.
fle and technological capabili~
ties of the Commission and to
provide for high level atten
tion the Institute of Petroleum
Exploratton at Dehii Dun
woull now lLe the c.rect
iesponstbhility  of Member
(Explnitien)  Similuisy the
two Institutes of Dulling
Technology and Reservolir
Studies being set up by the
ONG( { Pema Dun and
Ahmedabad respectively would
be the r1espon<ibility of Mem-
ber (Production)

Participation of Judges in Seminars or
Symposiums on Emergency and the
Constitution (42rd Amendment) Act.

*236 SHR1 JYOTIRMOY BOSU.

Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) how many High Court Judges
had actively participated in semunars/
sympostums  orgamsed to support
emergency and  Constitution (42nd
Amendment) Bill and other undemo-
cratic enactments brought hy Mrs
Induya Gandhi’s Government during
the emergency and

{b) action taken against them?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) This infor
tion 1s not readily available with Gov-
ernment In view of the position glven
to Judges of the High Courts and the
Supreme Court under the Constitution
and of the policy of Government to
maintain the dignity of their office,
Government do not consider that any
useful purpose will be served in collect-
ing such information

(b) Does not arise

Proposal for Private Sectors’ Invest.
ment in the proposed New Fertilizers
Plants

*237 SHRI K A. RAJAN.
SHRI § G MURUGAIYAN-
Will the Minister of PEIROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased ‘to state:





